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1793 Ben. Reg.l.) PERMANENT SETTLEMENT 3
BENGAL REGULATION 1 OF 1793 [4]
(Tue Bencar PeErMaANENT SETTLEMENT REGULATION, 1798) [2]
[1st May 1793]

A Regulation for enacting into a Regulation cer-
tain Articles of a Proclamation bearing date the
22nd March, 1793.
1. The following articles of the proclamation relative to the preamble,
limitation of the public demand upon the lands, addressed by
the Governor-General in Council to the zamindars, independent
talukdars and other actual proprictors of land paying revenue to
Government, in the Provinces of Bengal, Bihar and Orissa, are
hercby enacted into a Regulation, which is to have force and
cffect from the 22nd March, 1793, the date of the proclamation.

Procramation

2. Art. I.—In the original Regulations for the decennmial pegennial
settlement of the public revenues on DBengal |Bitar and Orissa] scttlement
passed for those Provinces, respectively, of the 18th September, declared con-
1789, the 25th November, 1789 and the 10th Februar , 1790, d":m‘;zn
it was notified to the proprietors of *land, with or on behalf of E;Uﬁsin.l
whom a settlement might be concluded, that the jama assessed Regulations.
upon their lands under those Regulations would be continued
after the expiration of the ten years, and remain unalterable for-
ever, provided such continuance should meet with the approba-
tion of the Honourable Court of Directors lor the affairs of the
East India Company, and not otherwisc.

3. Art. IL—The Marquis Cornwallis, Knight of the Most power to
Noble Order of the Garter, Governor-General in Council, now declare jama
notifies to all zaminaars, independent talukdars and other actual assessed upon
proprietors of land paying revenuce to Government, in the Pro- Land’Ru"dI“
vinces of Bengal [Bihar and Orissa| that e has been empowered ttfgfm qﬁ‘;‘:&
) 1 . v . »
by the Honourable Court of Directors for the affairs of the forever,
East India Company to declare the jama, which has been or may
be assessed upon their lands under the Regulations above men-
tioned, fixed forever.

[*) The Regulation shall stand unmodified. But, as respect anything
done or to be done after the commencement of Constitution, references to the
Governor-General in Council shall be construed as refercnces to the State
Government, except that, as respects thit period, references to the making or
ad.lption of Regulations by thee Governor-General in Council or the British
Administrations shall be construed as references to the passing of Acts of the
State islature.— I ide direction in the Adaptation Order, i1950.

|*] SHORT TITLE.—This short title was given by the Amending Act,
1997 (V of 1891) (since repealed).

LOCAL EXTENT.—This Regulation has been declared, by notification
under the Scheduled Districts Act, 1874 (XIV of 1874), scction 3, to be in
force in the districts of (Joalpara (excluding the Eastern Duars) and Sylhet—
sec notifications Nos. 4242 J., dated Ist April 1897 and 1152.],, dated 3rd Octo-
ber 1879 in the Manual of Local Rules ahd Orders, Vol. [, tozether with Noti«
fication No. 713-L., dated 27th September 1937.

RULES AND ORDERS RELATING TO LAND REVENUE, APPLI.
CABLE IN ASSAM.—Ses footnote (1) to the Assain Land apd Revenue Rt‘gu-
lation, 1888 (T ef 1686), facs, ‘ '
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Jama assessed 4. Art, 1il.—The Governor-General in Council accordingly
upon Jands of eclares to the zamindars, independent tatukdars and other
Do, actual proprietors of land with or on behalf of whom a settlement
settlement  has been concluded under the Regulations above mentioned, that
concluded  at the expiration of the term of the settlement no aiteration will
fixed forever. he made in the assessment which they have respectively engaged
to pay, but that they, and their heirs and lawful successors, will
be allowed to hold their estates at such assessment forever,
Jama hereaf- 5. Art. IV.—1lhe lands of some zamindars, independent
‘ter agreed to talukdars and other actual proprietors of land, having been held
by proprictors khas, or ct in farm, in consequence of their refusing to pay the
:;hpc”gd é"l:‘f:g assessment required of them under the Regulations above-men-
or let in farm, toned, the Governor-General in Council now notifies to the
fixed forever, zamindars, independent talukdars and other actual proprietor
of land whose lands arc held khas that they shall be restored o
the management of their lands, upon their agreeing to the pay-
ment of the assessment which has been or mnay be required of
them, in conformity to the Regulations above-mentioned, and
that no aiteration shall afterwards be made in that assessment,
but that they, and their heirs and lawful successors, shall be
permitted (o hold their respective estates at such assessment for
ever
and he declures 10 the zamindars, independent talukdars
and other actual proprictors of lands whose lands have been let
in farm, that they shall not regain possession ef their lands be-
lore the expiration ol the period for which they have been fram-
ed (unless the larmers shall voluntarily consent to make over (o
them the remaining term ol their lease, and the Governor-Gene-
ral in Council shall approve of the transier), but that at the
expiration of that period, upon their agrecing o the payment of
the assessment which may be required of them, they shall be
reinstated; and that no alteration shall aftervards be made in
that assessment, but that they, and their heirs and lawful succes-
sors, shall be allowed to hold their respective estates at such assess-
ment lorever.
Jama of land® 6. Art. V.—lua the event of the proprietary right in land that
belonging to are, or may become, the property of Government being trans-
E::’f" “;“r‘:“f’ lerred to individuals, such individuals and their heirs and law-
red to indivi. ful successors, shall be permitted to hold the lands at the
duals, fixed assessment at which they may be transferred forever.
forever,
A ; 7. Art, VI.—It is well known to the zamindars, independent
ssessment in . - T
former times t@lukdars and other actual proprictors of land, as well as to
liable to the inhabitants of Bengal, Bibar and Orissa, in general, that from
variation at the earliest times until the present period the public assessment
é'm;?nnc:f upon the land has never been fixed, but that, according to esta-
" blished usage and custom, the rulers of these provinces have from
time to time demanded an increass of assessment from the pro-
prictors of land ; and that, for the purpose of obtaining this in-
crease, not only frequent investigations have been made to ascer-
tain the actual produce of their estates, but that it has been the
practice to deprive them of the management of taeir lands, and
either to let them in farm, or to appoint officers on the part of
Government to collect the assessment immediately from the
raiyats,
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1793 : Ben. Reg. 1.] PERMANENT SETTLEMENT 5
The Honourable Gourt of Directors, considering these usages Motives of

and measures to be detrimental to the prosperity of the country, 'j“l‘t“‘t of ‘r'"

have, with a view to promote the futur: case and happiness of the ;%‘L,ﬁgflingor

people, authorized the foregoing declarations ; and the zamin- psage and

dars, independent talukdars and other actual proprictors of land, fixing

with or on behalfof whom a settlement has been or may be asseisments

concluded, are to consider these orders fixing the amount of the

assessment as irrevocable, and not liable to alteration by any

persons whom the Court of Directors may hercafter appoint to

the administration of their afTairs in this country.

The Governor-General in Council trusts that the proprietors Proprietors
of land, sensible of the benefits conferred upon thein by the public expected to
assessment being fixed forever, will exert themselves in the culti- uDprove
vation of their lands, under the certainty that they will enjoy "
exclusively the fruits of their own wood management and industry,
and that no demand will ever be made upon, them, or their heirs
or successors, by the present or any future Government, for an
augmentation of the public dssessment in conscquence of the
improvement of their respective estates.

To discharge the revenues at the stipulated periods without Uonduct to
delay or evasion and to conduct themselves with good faith and be observed
moderation towards their dependent talukdars and raiyats, are by proprie=
duties at all times indispensably required from the proprictors of :ﬂi;:;v;;d'
Jand, and a strict observance of thosc duties is now more than ever talykdars
incumbent upon them, in return for the benefits which they will and raiyata.
themselves derive from the orders now issucd.

The Governor-General ir. Council therefore expects that the
proprietors of land will not only act in this manner themselves
towards their dependent talukdars and raiyats, but also enjoin the
strictest adlierence to the same principles in the peisons whom
they may appoint to coliect the rents from them.

He turther expects that, without deviating lrom this line of No claims
conduet, they will regularly discharge the revenue in all seasons,for remissions
and he accordingly notifies to them, that, in future, no claims or r.:iroms"smn'
application for suspensions or remissions, on account of drought, i
inundation or other calamity of seasons will be attended to, but
that in the event of any zamindar, independent talukdar or other
actual proprietor of land , with or on behall of whom a settlement
has been or may be concluded, or his or her heirs or successors,
failing in the punctual discharge of the public revenue which has
been or may be assessed upon their lands under the above-
mentioned Reguiations, a sale of the whole of the lands, of the ga1¢ of land
defaulter, or sucn portion of them as may be sufficient to make for arrears,
good the arrear, will positively and invariably take piace.

8. Art. VII.—To prevent any misconstruction of the fore-
going articles the Governor-General in Council thinks it necessary
to make the following declarations to the zamindars, independent
talukdars and other actal proprictors of land. :

First.—It being the duty of the ruling power to protect all I;‘Cg“h:“"“’
classes of people and more particularly those who irom their [?;., P'Otcf,}
situation are most helpless, the Governor-General in Council will, raiyats, ete,
whenever he may deem it proper, enact such Regulations as he
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may think nccessary lor the protection and welfare of the depen-
deat talukdars, raivats and other cultivators of the soil 3 and no
zamindar, independent talukdar or other actual proprietor of land
shall be entitled on this account to make any objection to the
discharge of the fixed assessment which they have respectively
agreed 1o pay.
Right of Go- Second.~The Governar-General in Council having, on the
vernment to 28th July, 790, directed the siirv collection to be abolished, a
all internal full compensation was granted to the proprietors of land for the
duatees, loss of revenue sustained by them in consequence of this abolition;
and hie now declares that, il he should hereafter thiuk it proper to
re-establish the siiv coll clions or any other internal  duries, and
to appoint officers on the part ol Government to collect them, no
proprictor of land will be admitted to any participation thereof,
or be entitled to make any claims [or remissions of asssssment on
that account.
and to jama Third.—The Goernor-General in Council will impose such
on aliensted assessment as he may deem equitable on all - lands at present
lands. alienated and paying no public revenue which have been or may
be proved to be held under illegal or invalid titles,

The assessment so imposed will belong to Government, and
no proprietor of land will be entitled to any part of it.

Resumption Fourth.~—1he jawa of those zamindars, independent talukdars
of  police and other actual proprietors of land, which is declared fixed in
allowances  fhe foregoing articles, is to be considered entirely unconnected
:" proprie= yith, and exclusive of, any allowances which have been made to
pi them in the adjustment of their jama, for keeping up thanas or

police establishments, and also ol the produce of any lands which
they may have been permitted to appropriate for the same pur-
pose, and the Governor-General in Council reserves to himsell the
option of resuming the whole or part ol such allowances, or pro-
duce ol such lands, according as he may think proper in conse-
quence ol his having cxoncrated the proprictors of land from the
charge of keeping the peace, and appointled officers on the part of
Government to superintend the police of the country.

The Governor-General in Council, nowever, declares that thc
allowances or produce of lands which may be resumed will be
appropriated to no other purpose but that of defraying the
expense of the police ; and that instructions will be sent to the
Collectors not to add such allowances or the produce of such
lands, to the jama of the proprietors of land, but to collect the
amount f[iom them separately.

Estate of Fifth.—Nothing contained in this proclamation shall be con-
disqualified strued to render the lands of the several descriptions of disquali-
proprictors fied proprictors, specified in the first Article of the Regulations re-
mlubkr;t: garding disqualified landholders, passed on the 15th July, 1791,
arrears. liable to sale for any arrears [ * | which have accrued or may accrue

on the fixed jama that has been or may be asscssed upon their

lands under the above-mentioned Regulations for the decennial

settlement : provided that such arrears have accrued or may accrue
.

[} ] But see the Court of Wards Act, 1579 (Bang. Act IX of 1879) s, 23A (in
Veli I of this Code), which authorises the sale of estates, cte., for arrears of
revenue which have accrued while the cstates were under the gharge of the
Court of Wards, 4
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during the time that they have been or may be dispossessed of the
management of their lands under the said Regulations of the 15th
July, 1791,

It is to be understood, however, that whenever all or any of

the descriptions of disqualified landholders, specified in the first
Article of the last-mentioned Regulations, shall be permitted to
assume or retain the management of their lands, in consequence
of the ground of their disqualification no longer existing, or of the
Governer-General in Council dispensing with, altering or abolish-
ing those Regulations, the lands of such proprietors will be held
responsible for the payment of the fixed jama that has been or
may be assessed thereon, from the time that the management may
devolve upon them, in the same manner as the lands of all actual
proprietors of land who are declared qualified for the manage-
ment of their estates, and also of all actual preprietors who are
unqualified for such management, by natural or other disabilities,
but do not come within the descriptions of disqualified landholders
specified in the first Article of the Regulations of the 15th July,
1791, are and will ke held answerable, for any arrears that are or
may become due from them, on the fixed jama which they, or any
persons on their behalf, have engaged or may engage to pay,
under the above-mentioned Regulations, for the decennial
settlement.

9. Art, VIII.—That no doubt may be entertained whether p ..

s : Ve s : prictors
proprictors of land are entitled, under the existing Regulations, may (ransfer
to dispose of their estates without the previous sanction of Govern- lands with-
ment, the Governor-General in Council notifies to the zamindars, out sanction
independent talukdars and other actual proprietors of land that ‘::;cg"""“'
they are privileged to transfer to whomsoever they may think ;
proper, by sale, gift or otherwise, their proprietary rights in the
whole or any portion of their respective estates, without applying
to Government for its sanction to the transler, and that all such
transfers will be held valid :

Provided that they be conlormable to the Muhammadan or Proviso.
the Hindu Laws (according as the religious persuasions of the

tties to each transaction may render the validity of it determin-
able by the former or the latter Code), and that they be not
repugnant to any Regulations now in force, which have been
passed by the British administrations, or to any Regulations that
they may hereafter enact.

[ ]10. Art, IX. —From the limitation of the pulic demand Rules for
upon the lands, the net income, and consequently the value (inde- apportien-
pendent of increase of rent obtainable by improvements), of any in8
landed property, for the assessment on which a distinct engage- JaT8 = 0%
ment has been or may be entered into, between Government and mam of
the proprietor, or that may be separately assessed, although event  of
included in one engagement with other estates belonging to the %al¢ g
same proprietor, and which may be offered for public or private Fan*e} Hh¢

. : : 5 on  shares
sale entire, will always be ascertainable by a comparison of the of estates.

[} ] The application of this scction is extended by the Bengal Inheritance
Regulation, 1793 X1 of 1793 , 4. 4 post.

So much of the section as relates to the adjustment of the Government jama
on lands exposed to public sale in satisfaction of decrees was repealedj by Acg
IV of 1846, 5.1, ;

;
i
153
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amount of the lixed jama assessed upon il (which, agreeable to the
foregoing declarations, is to remain unalterable forever, to whom-
soever the property may be transferred), with the whole of its pro-
duce, allowing for the charges of management.

But it is also essential that a notification should be made of
the principles upon which the fixed assessment charged upon any
such estate will be apportioned on the several divisions of it, in
the event of the whole of it heing transferred by public or private
sale, or otherwise, in two or more lots, or of a portion of it being
transferred in one, or in two or more lots, or of its being joint
property, and a divizion of it being made amongst (he proprie-
tors ; otherwise, from the want of a declared rule for estimating
the proportion of the fivzed jama with which the several shares
would be chargeable in such cases, the real value ol each share
would be uncertain, and consequently the benefits expected to
result from fixing the puhlic assessment upon the lands would be
but partially obtained.

The Governor General in Council has accordingly pres-
cribed thz following rules for apportioning the fixed assessinents in
the several cases above-mentioned; but as Governiment might sus-
tain a considerabls loss ol revenue by disproportionaie allotments
of the assessment, were the apportioning of it, in any of the cases
above specified, to ba laft 1o the proprietors, he requires  that all
such transfers or divisions as mav be mads by thz private act of
the parties themselves be notified to the Collector [ *] of the reve-
nue of the zila in which the lands may be situated, or such other
officer as Government may in future prescrite, in order that the
fixed jaina, assessed upon the whole estate, may be apportioned
on the several shares in the manner hereafter directed, and that
the names of the proprietors of each share and the jama charged
thereon may be entered upon the public registers, and that sepa-
rate engagements for the payment of the jama assessed upon each
share may be executed by the proprietors, who will thence for-
ward be considered as actual proprictors of land,

And the Governor General in Council declares that, il the
parties to such transfers or divisions shall omit to notifv them to
the Collector [ 1] of the revenue of the zila or such other officer as
may be herealte? prescribed, for the purposes befora-mentioned,
the whole of such estate will be held responsible to Government
for the discharge of the fixed jama assessed upon it, in the same
manner as if no suc! transfer or division had ever taken place.

The Governor General in Council thinks it necessarv further
to notify, in elucidation of the declarations contained in his
Article (which are conformable to the principles of the existing
Regulations), that if any zamindar, independent talukdar or
other actual proprictor of land shall dispase of a portion ¢l his or
her lands as a dependent taluk, the jama which may be stipulated
to be paid by the dependent talukdar will not be entered upon
the records of Government, nor will the transfer exempt such lands
from being answerable, in common with the remainder of the

{1] Tn Assam, the Deputy Commissioner.  As ta the exercise of functions
of Deputy Commissioners, ses the Assam Land and Revenus—Regulation, 1886
(T f 1886), Chapter VII. fist. -
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estate, for the payment of the public revenue assessed upon the
whole of it, in the event of the proprietor, or his or her heirs or
successors, falling in arrear from any cause whatever, nor will it
be allowed, in any case, to effect the rights or claims of Govern-
ment, any more than if it had never 1aken place.

First.—In the event oi the whole of the lands of a zamindar,
independent talukdar or other actual proprietor of land, with or
on behalf of whom a settlement has been or may be concluded,
under the Regulations above-mentioned being exposed to public
sale by the order of the Governor-General in Council, for the
discharge of arrears of assessment, or in consequence of the deci-
sion of a Court of Justice in two or more lots the assessment upon
each lot shall be fixed at an amount which shall bear the same
proportion to its actual produce as the fixed assessment upon the
whole of the lands sold may bear to the whole of their actual
produce.

This produce shall be ascertained in the mode that is or may
be prescribed by the existing Regulations, or such other Regula-
tians as the Governor-General in Council may hereafter adopt,
and the purchaser or purchasers of such lands, and his or her or
their heirs and lawful successors, shall hold them at the jama at
which they may Le so purchased, forever.

Second.—When a portion of the lands of a zamindar, incde-
pendent talukdar or other actual proprictor of land, with or on
behalf of whom a settlement has been or may be concluded under
the Regulations before-mentioned shall be exposed to public sale
by order of the Governor-General in Council, for the liquidation
ol arrears of assessmnent, or pursuant to the decision of a Court of
Justice, the assessment upon such lands if disposed of in one lot,
shall be fixed at an amount which shall bear the same proprotion
to their actual produce as the fixed assessment upon the whole of
the lands of such proprietor, including those disposed of, may
bear to the whole of their actual produce.

If the lands sold shall be disposed of in two or more lots, the
assessment upon each lot shall be fixed at an amount which shall
bear the same proportion to its actual produce as the fixed assess-
ment upon the whole of the lands of such proprietor, including
those sold, may bear to the whole of their actual produce.

The actual produce of the whole of the lands of such proprie-
tor, whether the portion of them which may be sold be dis-
posed of in one or in two or more lots, shall be ascertained in the
mode that is or may be prescribed by the existing Regulations, or
such other Regulations as the Governor-General in Council may
hereafter enact, and the purchaser or purchasers of such lands,
and his or her or their heirs or successors, will be allowed to hold
them at the jama at which they tnay be so purchased, forever:
and the remainder of the public jama, which will consequently
be payable by the former proprietor of the whole estate, on
account of the portion of it that may be left in his or her poss
session, will contivue unalterable forever,




10 PERMANENT SETTLEMENT [1793 ; Ben. Reg. 1.
Thurd.—-When a zamindar, independent talukdar or other
actual proprietor of land with or on behall of whom a settlement
has been or may be concluded, shail transfer the whole of his or
her estate in two or more disticnt portions to two or 1ore persons
or a portion thereof to one person, or to two or more persons in
joint property, by private sale, gift or otherwise, the assessinent
upon cach distinct portion of such estate so transferved shall be
tixed at an amount which shall bear the sams proportion to its
actual produce as the assessment upon the whole of the estate ol
the transterring proprictor, of which the whole or a portion may
be so transferred, may bear to the whole of its actual produce,

This prodace shall be ascertained in the mode that is or may
be prescribed in the existing Repulations, or such other Regula-
tions as Government may hereaiter adopt, and the person or
persons to whom such lands may be transferred and his or her
or their heirs and Jawtul successors, shall hold them at the jama
at which they may be so translerred, (orever : and where only a
portion of such estate shall be transferred, the remainder of the
public jama which will consequently be pavable by the former
proprietor oi the whole estate [! | on account of the lands that
may remain in his or her possession shall be continued unaltera-
ble forever.

Fourth.—Whenever a division shall be made of lands, the
settlement of which has been or may e concluded with or on be-
half of the proprictor or proprietor, and that are or may become
the joint property of two or more persons, the assessment upon
each share shall be fixed at an amount which shall bear the same
proportion to its actual produce as the fixed jama assessed upon
the whole of the estate divided may bear 1o the whole of its
actual produce.

This produce shall be ascertained in the mode that is or may
be prescribed by the existing Regulations or such other Regula-
tions as the Governor-General in Council mav hereafter adopt,
and the sharers, and their heirs and lawlul successors, shall hold
their respective shares at the jama which may be so assessed
upon them, for ever.

[#] 11. Art, X.-~The lollowing rules are preseribed respects

jama orhnﬁs ing the adjustment ol the asscssment on the lands of zamindars,

held khas or independent talukdars and other actual proprietors of land whose

let in farm.

lands are or may be held khas or let in farm, in the event of
their being disposed of by public sale, or traunsferred, by any
private act of the proprietor, or of their being joint property and
a division of them taking place amongst the proprictors.
First—1I[ the whole, or a portion of the lands of a zamindar,
independent talukdar or other actual proprietor of land who may
not have agreed to the payment of the assessment proposed to
him or her under the Regulations above-mentioned, and whose
lands are or may be held khas or let in farm, shali be exposed

[A] S in Clarke _ p
[*] Fhe application of 5. 11is extended by the Dengal Inheritange
Legulationg 1793 (X1 of 1793). 5. 4, Post. )
so much of 5, 11 as relates (o the adjustment of the Goverpment jama on
lauds exposed to public sale in satisfaction of decrees was repealed by Act LV
of 1845, ¢ 1, (1ince repealed). & ~

w
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r other : . .
ttlement to public snls, inone or in two or more lois  (pursuant to the
sf his or decree of a Court of Justice), such lands, if khas, shall be disposed
 persons of at whatever assessment the Governor General in Council may
brsins in deem _t‘qmtn!.;]c:, .'md.lhc P.'.U't'h‘r'l:il.'l";. or purchasers ol, such lands
S and his or her or their heirs and lawlul successors, shall hold the d
hall be lands at the assessment at which they may be so purchased
nto its for :evel. . e g By
state of If the lands, at the time of their being exposed to sale, shall
jon may be held in farm, and shall be put up in one or in two or more
R, lots, they shall be disposed ol under the lollowing conditions :—
| or may ) The purchaser or pur hasers :;lml_l receive, during the un-
Regula- expired part of the tetm of the lease of the farmer, whatever such
sran OF proprietot shall have been entitled to receive in virtue, of his or
s or her her proprietary rights, on account of the land so purchased, :f.nd
1¢ jama such purchaser or purchasers shall engage to pay, at the expira-
e only a tion of the lease of the Lrmer such asscssment on account  of the
rof the flands as Government may deem  equitable.
formes ) The sum to be recerved by the purchaser or purchasers
ada that during the unexpired part of the term of the lease of the la‘umcr,
naltera- and the jama to be paid by such purchaser o1 purchasers after the
expiration of e lease, shall Le specified at the time of the sale,
ids, the and such purchaser or purchasess, and his or her or their heirs
r-on hes and lawful successors, shall Le allowed o hold the lands at the
become asscs.smcm at _\-.!ur. I they may be .an_pl.u-r‘lu-.sr.f!, for ever.
it upon Second —I a zamindar, independent  talukdar or other actual
b same proprietor of land, whese lands are or may by held khas or let in
d upon farm, shall transier by private sale, gift or otherwise, the whole or
¢ of its a portion of his or her lands in ove or in two or more lots, the
person or persans to whom the lands may be so transferred shall be
or Iay entitled to receive from Government (il the lands are he!t:l khas),
Rezula- or from the farmer [l the Linds are let in farm), the malikana to
ugu;;t, which the former proprictor was entitled on account of the land
all hold so transferied . . .
sssensed Persons to whom such lands may Le so transferred will stand
' in the same predicament as the zamindars, independent talukdars
respects or other actual proy rietors ol ll'\' d mentioned in the ]"our!.h
rindars, Article, whose Jauds ave nold khas, or have been let in f:'lrm, in
d whose consequence of their refusing to pay the assessment required of .
it ok them under the I')tf]-rf‘t'-.tl'lf'lllllﬂnl'.l Regulations for the decennial
by any settlement; ;;_n‘l ihe declarations contained in that Article are to
arty and be ht‘.l(! applicablc to them. . ) |
- Flhird —In the event of a division being made of lands that ‘
s are or may become the joint properiy of two or more persons, and |
vho may which are or may be held l:h‘:ac o let in 1:‘11‘|n_, the proprietors of |
oseéd to the several shives will stand in the same predicament, with regard !
1 whnee to their respective shares, as the zamindars, .11:(lt'pt:ndcnl taluk- |
exposed dars and other actual proprictors of land specified in the Fourth

Article, whose lands have been let in farm or are held khas in
consequence of their having refused to pay the assessment required
of them under the hefore-mentioned Kegulctions for the decennial
TS seitlement; and the declarations contained in that Article are to
therptange 3 \a 1

be considered applicable o them,
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